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A
Bill

further to amend the Rajasthan Ministers’ Salaries Act, 1956.

Be it enacted by the Rajasthan State Legislature in the Sixty-first Year
of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Rajasthan Ministers’ Salaries (Amendment) Act, 2010.

(2) It shall come into force at once.

2. Amendment of section 3, Rajasthan Act No. 43 of 1956.- In
section 3 of the Rajasthan Minister's Salaries Act, 1956 (Act No. 43 of
1956), hereinafter referred to as the principal Act,-

(i) for the existing expression "the date of commencement of the
Rajasthan Ministers’ Salaries (Second Amendment) Act, 2005 (Act
No. 12 of 2005)", the expression "1st April, 2010” shall be
substituted:;

(if) in clause (a), for the existing expression "twenty thousand rupees”,
the expression “twenty five thousand rupees" shall be substituted,;
(iii) in clause (b), for the existing expression "seventeen thousand
rupees”, the expression "twenty two thousand rupees" shall be

substituted; and

(iv) in clause (c), for the existing expression "fifteen thousand rupees",
the expression "twenty thousand rupees" shall be substituted.

3. Amendment of section 4, Rajasthan Act No. 43 of 1956.-In
section 4 of the principal Act,-

(i) in sub-section (1),-



(a) for the existing expression “the date of commencement of
the Rajasthan Ministers' Salaries (Amendment) Act, 2006
(Act No. 9 of 2006)", the expression "1* April, 2010" shall
be substituted; and

(b) for the existing expression "twenty thousand rupees"”, the
expression “twenty five thousand rupees"  shall be
substituted,;

(if) in sub-section (2),-

(@) for the existing expression “the date of commencement of
the Rajasthan Ministers' Salaries (Amendment) Act, 2006
(Act No. 9 of 2006)", the expression "1* April, 2010" shall
be substituted; and

(b) for the existing expression “fourteen thousand rupees”, the
expression "twenty thousand rupees” shall be substituted;

(i) in sub-section (3),-

(a) for the existing expression “the date of commencement of
the Rajasthan Ministers' Salaries (Amendment) Act, 2006
(Act No. 9 of 2006)", the expression "1* April, 2010" shall
be substituted; and

(b) for the existing expression “fourteen thousand rupees”, the
expression "twenty thousand rupees” shall be substituted.

4. Amendment of section 7B, Rajasthan Act No. 43 of 1956.- In
section 7B of the principal Act,-

(i) in sub-section (1),-

(a) for the existing expression "the date of commencement of
the Rajasthan Ministers’ Salaries (Second Amendment) Act,
2005 (Act No. 12 of 2005)", the expression "1st April,
2010 shall be substituted; and

(b) for the existing expression "fifteen thousand rupees”, the
expression "twenty thousand rupees” shall be substituted.



(i) in sub-section (3),-

(a) for the existing expression "the date of commencement of
the Rajasthan Ministers’ Salaries (Second Amendment)
Act, 2005 (Act No. 12 of 2005)", the expression "1st April,
2010 shall be substituted; and

(b) for the existing expression "ten thousand rupees”, the
expression "twenty thousand rupees” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

Looking to the present level of price, the existing salary and
sumptuary allowance payable to the Chief Minister, Ministers, Ministers of
State and Parliamentary Secretaries appeared to be inadequate. Under these
circumstances, it has been considered expedient to increase the salary and
sumptuary allowance payable to Chief Minister, Ministers, Ministers of
State and Parliamentary Secretaries, and, therefore, necessary amendment
in sections 3, 4 and 7B of the Rajasthan Ministers' Salaries Act, 1956 (Act
No. 43 of 1956) have been respectively proposed vide clauses 2, 3 and 4
of the Bill.

The Bill seeks to achieve the aforesaid objectives.
Hence the Bill.

9T RIAT,

Minister Incharge.



FINANCIAL MEMORANDUM

Clauses 2, 3 and 4 of the Bill seek to increase the salary and
sumptuary allowances of the Chief Minister, Ministers, Ministers of State
and Parliamentary Secretaries. The expenditure owing to the proposed
increase is estimated to involve a recurring expenditure of about Rs.
44,76,000/- per annum.

NIGECINEIR)

Minister Incharge.



EXTRACTS TAKEN FROM THE MINISTERS' SALARIES ACT, 1956
(Act No. 43 of 1956)

XX XX XX XX

3. Salaries of Ministers.- There shall be paid with effect from the date of
commencement of the Rajasthan  Ministers' Salaries (Amendment)Act, 1991
(Rajasthan Act No. 9 of 1991) or with effect from the date on which he may thereafter
enter upon his office, whichever may be later,-

(a) asalary of twenty thousand rupees per mensem to the Chief Minister;

(b) a salary of seventeen thousand rupees per mensem to a Minister

other than a Minister of State and a Deputy Minister;

(bb) XX XX XX XX

(c) A salary of fifteen thousand rupees per mensem to a Minister of State;
and

d XX XX XX XX

4. Sumptuary allowance.- (1) In addition to the salary payable under section
3, there shall be paid to the Chief Minister, with effect from the date of
commencement of the Rajasthan Ministers' Salaries (Amendment) Act, 2006 ( Act No.
9 of 2006) or with effect from the date on which he may thereafter enter upon his
office, a sumptuary allowance of twenty thousand rupees per mensem;

(2) Inaddition to the salary payable under section 3, there shall be paid ,with
effect from the date of commencement of the Rajasthan Ministers' Salaries
(Amendment) Act, 2006 (Act No. 9 of 2006) or with effect from the date on which he
may thereafter enter upon his office, to every Minister other than the Chief Minister,
a Minister of State and a Deputy Minister, a sumptuary allowance of fourteen thousand
rupees per mensem;

(3) Inaddition to the salary payable under section 3, there shall be paid, with
effect from the date of commencement of the Rajasthan Ministers' Salaries
(Amendment) Act, 2006 (Act No. 9 of 2006) or with effect from the date on which he
may thereafter enter upon his office to every minister of State, a sumptuary allowance
of fourteen thousand rupees per mensem; and

4) XX XX XX XX

XX XX XX XX

7B Salaries, allowances and amenities to Parliamentary Secretaries.- (1)
With effect from "the date of commencement of the Rajasthan Ministers' Salaries
(Second Amendment) Act,2005 (Rajasthan Act No. 12 of 2005) or the date on which
he may thereafter enter upon his office, there shall be paid to a Parliamentary
Secretary a salary of fifteen thousand rupees per mensem and such travelling and
other allowances as may be prescribed.

(2) XX XX XX XX



(3) In addition to the salary and other allowances payable under sub-section (1),
there shall be paid to every Parliamentary Secretary, with effect from the date of
commencement of the Rajasthan Ministers' Salaries (Second Amendment) Act, 2005
(Act No. 12 of 2005) or with effect from the date he may thereafter enter upon his
office, a sumptuary allowance of ten thousand rupees per mensem

XX XX XX
XX
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H.R.KURI,
Secretary.

(SHANTI DHARIWAL, Minister Incharge)
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